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ANNUAL REPORT OF NATIONAL - SzED
CORPORATION Lyp., New DELEI FOR
1978-77, STATEMENT RE. GOVERNMENTS
AGREEMENT WITH THE REFORT AND
STATEMENT FOR DELAY

SHR! RAVINDRA VARMA: On
behalf of Shri Surjit Singh Barnala,
I beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under gub-section (1) of section
819A of the Companies Act, 1956: —

(i) Annual Report of the Na-
tional Seeds Corporation Limited,
New Delhi, for the year 1878-77
along with the Audited Accounts
and the comments of the Comp-
troller anq Auditor General there.
on.

(ii) A statement explaining
that Government gre in agreement
with the above Report and there-
fore no separate Review on the
working of the Corporation is
being laid.

(2) A statement (Hindj ang Eng-
lish versions) showing reasons for
delay in laying the above papers.
[Placed in Library. See No. LT-
2670/78.1

"NOTIFICATION UNDER REPRESENTATION OF
THE PrOPLE AcT, 1950

THE MINISTER OF LAW AND
JUSTICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): I beg
to lay on the Table a copy of Noti-
fication No. 8.0, 47(E) (Hindi and
English versions) publisheq in Gazette
of India dated the 14th July, 1978,
making certain amendments in the
description of constituencies in Sche-
dule XVII of the Delimitation of Par-
liamentary and Assembly Constituen-
cies Order, 1976, under sub.section
(2) of section 9 of the Representation
of the People Act, 1950. ' [Placed in
Library See No. LT-2671/78.] -
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REVIEW AND ANNUAL REporT or Tam-

NErY AND FOOTWEAR CORPORATION OF

Inpia Lrp, KANPUR FOR 1976-77 AW
STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): On be-
half of Shri George Fernandes, I beg
to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of sectiom
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Tannery
ang Foolwear Corporation of
India Limited, Kanpur, for the
year 1978-77.

(ii) Annua) Report of the Tan-
nery and Footwear Corporation
of India Limited, Kanpur, for the
year 1878-77 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(2) A statement (Hindi ond Eng-
lish versions) showing reasons for
delay in laying the above papers.
[Placed in Library. See No, LT-
2672/78.)

NOTIFICATIONS UNDER MERCHANT Sulpe
PING AcT, 1958

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRY
CHAND RAM): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of sec-
tion 458 of the Merchant Shiping
Act, 1958:—

(1) The Salling Vesesls (Me-
mbers of Crew) Amendment Rules,
1878, published in Notification No.
GB.R. 655 in Gazette of India dated
the 20th May, 1978.

(2) The Sailing Vessels (Inspec-
tion) Amendment Rules, 1978, pub-
lished in Notification No, G.S.R. 718
in Gazeite of India dated the 3rd
June, 1978,



